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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE SIXTEENTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO
.l

WRITAPPEALNos: 1319 AND 1328 OF 2024

WRIT APPEAL No: 1319 OF 2024:

Writ Appeal under clause 15 of the Letters Patent preferred against the order
dated 10/09/2024inW PNo2'l 102 ol 2023and passonthefileof theHighCourt.

Between:

AND
1.

Y. Rangaiah Apparao, S/o Dharmarao, Aged 57 years, occ. Business, Ryo

H.No. 10-2-29, KSP Road, Palvancha, Bhadradri Kothagudem District.

...APPELLANT/WRIT PETITIONER

The State of Telangana, rep by Principal Secretary, (Municipal Administration)
Secretariat, Hyderabad.
The District collector, Bhadradri Kothagudem District, Kothagudem.
The Palvancha Municipality, Rep by its Commissioner, Palvancha, Bhadradri
Kothagudem District.
Nalluri Satyanaruyana, S/o not known, Aged about 55 years, occ. Business,
Rlio H_No.'9-1-78, Teachers Colony, New Palvoncha, Bhadradri Kothagudem
District 

...RES'oNDENTS/RES'.NDENT'

2
3

4

lA NO: 1 OF 2024

Petition under Section 1 51 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order in WP No. 211O2 ol 2023 dated 10.09-2024 in the interest of
justice.

Counsel for the Appellant: Ms. P. SUMITA REP. FOR
SRI P. RAMA SHARANA SHARMA

Gounsel for the Respondent No.1: Ms. T. RAJITHA, ASST. GP FOR
MUNICIPAL ADMINISTRATION &
URBAN DEVELOPMENT

Counsel for the Respondent No.2: GP FOR REVENUE
Counsel for the Respondent No.3: SRI M. RAM MOHAN REDDY,

SC FOR MUNICIPALITIES
Counsel for the Respondent No.4: Ms. B. LAKSHMI KANAKAVALLI



WRIT APPEAL NO: 1328 OF 2024

Writ Appeal under clause 15 of the Letters Patent preferred against the order
dated 10/09/2024 in the W.P.No. 20726 oI 2023 on the fite of the High Court.

Between:

Y. Rangaiah Apparao, Sio Dharmarao, ngeiU SZ years, Occ Business, Rl/o H.
No. 10- 2- 29, KSP Road, Palvancha, Bhadradri Kothagudem District.

...APPELLANT
AND

lA NO: 1 OF 2024

1. The State of Telangana, Rep6y Principal Secretary, (Municipal
Administration) Secretariat, Hyderabad.

2. The District collector, Bhadradri Kothagudem District, Kothagudem.

3. The Palvancha Municipality, Rep by its Commissioner, Palvancha, Bhadradri
Kothagudem District.

4. Chalakapalli Satyanarayana, S/o not known, Aged about SS years, Occ
9usiness, Rl/o H. No, 22-5-22, Vikalangula Colony, palvonchi, Bhadradri
Kothagudem District.

...RESPONDENTS

Petition under section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order in wP No. 20726 of 2023 dated 10.09.2024 in the interest of
justice.

Counsel for the Appellant: Ms. P. SUMITA REP. FOR
SRI P. RAMA SHARANA SHARMA

Counsel forthe Respondent No.1: Ms. T. RAJITHA, ASST. Gp FOR
MUN]CIPAL ADMINISTRATION &
URBAN DEVELOPMENT

Counsel for the Respondent No.2: GP FOR REVENUE
Counsel for the Respondent No.3: SRt M. RAM MOHAN REDDY,

SC FOR MUNICIPALIT]ES
Counsel for the Respondent No.4: Ms. B. LAKSHMI KANAKAVALLI

The Court delivered the following: COMMON JUDGMENT
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BLETHE IEF TIC

AND

THE HON'BLE SRI TUSTI CE I.SREENTVAS RAO

rit A al Nos. f 20'24

COMMON JUDGMENT,(Pertle Horble the Cbie.f Jutice Abk AranbQ

Ms. P.Sumita, learned counsel represents Mr. P.Rama

Sharana Sharma, leamed iounsel for the appellant.

Ms. T.Rajitha, learned Assistant Govemment Pleader for

Municipal Administration and Urban Development

Departmerit appears for respondent No.1.

Mr. M.Ram Mohan Reddy, learned Standing Counsel for

Municipalities appears for respondent No.3.

Ms. B.Lakshmi Kanakavalli, leamed counsel appears for

respondent No.4 in both the appeals.

2. These intra coutt appeals are directed against cortunon

order dated 10.09.2024, passed by a leatned Single Judge, by

rvhich the writ petitions pteferred by the appellarfi ui1,

W.P.Nos.20726 and21L02 of 2023 have been dismissed.
,\'
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3. Since identical issue arises for consideration in both the

appeals ui1, rejection of technical bid of the appellant, both the

appeals are heard together and ate being decided by this

common order.

4. For the facitq of reference, facts from \fl.A.No.1319

of 2024 are being referred to.

5. Respondent No.3- Palvancha Municipality issued a notice

ot 03.05.2023, by which tenders were invited for "construction

work of CC drarn both sides from Contractors Colonv to

Vanama Colony main road in Palvancha Municipaliry under

DMF'T Funds". The appellant as well as respondent No.4 in

both the appeals submitted the bids. The technical bids

submitted bv the appellant were reiected on the ground that

the appeilant did not upload the scanned copy of Earnest

Money Deposit (EMD) of 1oh of Estimated Contract Value

(ECV) as rvell AS violated the terms and conditions of

G.O.Ms.No.1'7 4 dzted 01.09.2008. The appellant challenged
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the rejection of his technical bids in the aforesaid writ petitions

The learned Single Judge, by common order dated 10.09.2024,

has dismissed the writ petitions.

6. From a perusal of pan 9 of the counter-affidavits filed by

tespondent No.3 ln the writ petitions, we find that the

submission of the appellant that he has uploaded the scanned

copies of the EMD fee details in respect of Tender ID

Nos.413582 and 414529 is not cottect, and the bids were liable

to be rejected as per the Tendet Rules mentioned in

G.O.Ms.No.174 dated 01.09.2008, which are applicable to the

Notice Inviting Tender in quest-ion.

7. At thus stage, learned Standing Counsel for respondent

No.3- Palvancha Municipaliry submits that the Municipality is t

ready and willing to consider the technical bids of the appellant

as well as respondent No.4 in both the appeals and shall

proceed in the matter afresh
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8. In view of aforesaid submission and for the reasons

assgned in the preceding para$aph, common order

dated 10.09.2024, passed by the learned Single Judge in
rJ7.P.Nos.20726 and21102 of 2023, is set aside.

9. Respondent No.3- palvancha Municipality is directed to

consider the technicat bids of the appellant as well as

respondent No.4 in both the appeals and thereafter, to ltroceed

in the matter afiesh in accotdance with law.

10. Accordingly, the VTrit Appeals are disposed of. No costs.

As a sequel, miscellaneous petitions, pending if anr,, stand

closed.
__L _-- *_

SD/- M. RAMANA K
DEPUTY REG
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T. SECTION o FIGER

1. The Principar secretary, (Municipar Administration) The State,of rerangana,Secretariat, Hyderabarl.

3 lE Pltstcoilector, Bhadradri Kothagudem District, Kothagudem.J. r ne uommtssioner, The palvancha Municipality, palvancha]Bhadrad riKothagudem District.
1. 9n" CC to SRt p. RAMA gtrARAry4 SHARMA, Advocate [opUCl!. 9NE CC tO SRI M. RAM MOHAN REDDY, SC fOr MUrIrrC-rFALr-r"rdS TOPUCI
9. 9n" CC to Ms. B. LAKSHMT rnNnfnVeir_r, nOrocate tOpUCl7 lyg ccs to Gp FoR MUNtctpAL nomrMstnarron a'un"sxN
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HIGH COURT

DATED:1611212024

COMMON JUDGMENT

WA.Nos.l319 & 1328 of 2024
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DISPOSING OF BOTH THE WRIT APPEALS
WITHOUT COSTS
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